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2/6.2.96 	 Hon'b].e Shri N. Sahu, Imber (A) 

Shri D.B.Singh, learned counsel for the 

applicant is present. He says that this case does 

not relate to an urgent matter. This is a Division Bench 

Case, tt itbe adjourned to 64,3.96 for admission. 
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mber (A) 

3/07.03.96 	 Hon'b].e Mr. K.D.Saha, Meaber(A) 
. I... ••• 

AdjourrEd to 15.04.1996 for admission. 

(Kia) 
Meirber (A) 

I/c 
Since the Diviio. 	; not 

vai1ab1e at preseflt. I 	case b 

sdjourned sine die tii 	1Avisiu 

senou is availabic. 
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- 5/7.1.0.96 	None appears. List on 29.11.96 

for admission. 	. 	 - . 

( D. Purha ) D.Saha)~ 
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6.! 29.11.96. 	. 	 None 	pers on behalf of the al.icant 

today also. The OA is dismised in def ~ jt. ,1 
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